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RAJYA SABHA

Monday, the 8th May, 1978/the 18th
Vaisakha, 1900 (Saka)

The  House met at eleven of the lock.

Mr. Chairman in the Chair.

ANSWERS TO QUESTIONS
Abolising of Saloon cars

-71. SHRI DEVENDRA NATH
DWIVEDI: £

SHRI RISHI KUMAR
MISHRA:

SHRIMATI AMBIKA SONI:

Will the Minister of RAILWAYS be
pleased to atate whether Government propose
to abolish the facility of saloon cars in the
railways?

THE MINISTER OF RAILWAYS (PROF.
MADHU DANDAVATE): No, Sir. However,
instructions have been issued that the
Inspection Carriages, which are generally
referred to as saloons, should be used only for
functional purposes and to places where
suitable accommodation is not available. It
has also been decided not to manufacture
inspection carriages on any account.
Therefore, the existing numbers will not
increase any further, but will come down as
and when some old unserviceable stock are
condemned without replacement.

SHRI DEVENDRA NATH DWIVEDI: Mr.
Chairman. [ expected that the reply of the
Minister would be 'yes'. Knowing Prof.
Madhu Dandavate and also knowing the
repeated demands that he made as a Member
of the Lok Sabha for the abolition of the
saloons. I thought that he must have taken that
decision by now. And there were reports in
the newspapers that he had
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+The question was actually asked on the
floor of the House by Shri evendra Nath
Dwivedi.

to Questions 2

given some kind of instruction. But his reply
has come as a great disappointment to the
House. There is nothing more anachronistic in
our railway system than the use of saloons by
the officers on the plea that they are
functional. There is nothing functional about
it. Going for family jaunts and travelling like
the members of the East India Company is not
functional at all. There is nothing functional
about it. If there is anything, there is
something fedual about it. He has followed in
the foot-steps of the previous Ministers. He
has probably been taken in for a ride by the
members of the Railway Board and he has
come to the conclusion that he must keep it.

My point is, it is high time that he gave a
definite undertaking to the House that by such
and such a date the saloons would be
abolished, that they would not be allowed to
be used by trie very effective and efficient
merrfbers of the higher echelons of the
bureaucracy, and he must also give an
undertaking to the House that these saloons
will be used either as first class coaches or AC
coaches to be used by the ordinary
passengers.

PROF. MADHU DANDAVATE: Sir, the
hon. Members has misunderstood my written
answer. | have said that we are not abolishing
the system of inspection carriages which are
popularly called as saloons. But our
instructions have been very categorical. "And |
can assure the hon. Member to his satisfaction
that the inspection carriages—or the saloons—
are not to be utilised by any officers while
coming to any Conference or to any meetings
or for family picnics; they cannot be utilised
like this, and they are not being utilised. The
specific instruction is that these inspection
carriages can only be utilised to go for
inspection and that too, for places where there
is no provision of accommodation or hotel,
out-of the-way places, forests and hilly places
where probably they would not be able to find
accommodation. I was myself inspecting
the track at Gauhati
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yesterday, the entire broad gauge project.
There, 1 sat at the back seat and inspected all
the tracks, all the girders all the bridges. That
is very necessary. And I can assure the hon.
Member that henceforward either for family
picnics or meetings, or even for meetings
convened by the Ministers, these saloons will
not be utilised. They will be exclusively
utilised for inspection purposes for which they
are meant. [ think this is a drastic change from
the past.

SHRI DEVENDRA NATH DWIVEDI
Going to the hilis in the summer is a very
welcome thing and they will welcome the
order of the Minister. My second question is:
how many saloons there are in the whole
railway system, how much money is spent on
the maintenance of these saloons and in case
those saloons are converted into first-class or
AC coaches how many berths will be
provided to the passengers?

PROF. MADHU DANDAVATE: Sir, I will
answer the question in two parts. As far as the
total number of saloons is concerned, they are
divided into two categories—the 8-wheelers
and th© 4 and 6 wheelers. As far as the 8-
wheelers are concerned, there are 343 of them;
and as for 4 and 6 wheelers the number is 658.
The total comes to 1,001. i have made it clear,
in my answer that as and when these saloons
become dilapidated, we are not going to
replace them and gradually their number
would become less and less. Secondly, as far
as the use of berths is concerned, Sir, there is a
misunderstanding on the part of £ome hon.
Members from the point of view of the safety
operation of the coaches, because the entire
body of these coaches—I mean these saloons
or inspection carriages—is of wooden
structure. If we attach them to fast trains, and
if, unfortunately, there is a collision, because
there are no anti-telescopic arrangements at
the extremity which consist of two pairs of
steel whicTT can absorb "a shock of 200
tonnes when the collision takes place,
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just like a match box the entire saloon will be
destroyed and there will be a great loss of life.
Therefore, we do not want to take the risk of
converting the saloons into first class, air-
conditioned class or second class
compartments. We will however, utilise them
for two purposes. Where they can be attached
to slow-moving goods trains or slow-moving
passenger trains, they are used as inspection
carriages. Then they can also be used as
stationary tourist coaches. When some people
go to distant places where there is no
accommodation available, we shall utilise
these wooden compartments as some sort of a
stationary hotel, where on normal charges we
can get some money and they can be provided
with accommodation. That is how we want to
rationalise the entire use of these saloons.

SHRI RISHI KUMAR MISHRA: Will the
hon. Minister lay on the Table of the House
the instructions that he has issued about the
use of these coaches?

PROF. MADHU DANDAVATE; It Will
be a pleasure for me to lay them on the Table
of the House. Just now the instructions are not
available. Next time, I will lay them on the
Table of the House.
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sto Wy quEEd : 7, 9 AT
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SHRI KHURSHED ALAM KHAN: Sir, the
hon'ble Minister has stated that theyjiave got
343 eight-wheelers and 658 four-wheelers. 1
also appreciate that he has restricted the use of
these inspection coaches to legitimate
purposes only. This being so—besides the
bodies of these saloons are of composite
manufacture—whether the Government would
let us know how many saloons out of these
1,001 now available, can be declared as
surplus, ana if they are surplus whether they
would he scrapped as they cannot be gainfully
utilised for any other useful purpose.

PROF. MADHU DANDAVATE; No
carriages are surplus. But when some coach
gets dilapidated these will not be replaced and
to that extent the problem will be solved.

SHRI U. R. KRISHNAN: May I know
from the hon'ble Minister how many times
saloons have so far been used after the new
Government has assumed office? Who are the
officers and Ministers who have So far
utilised them and, if so, how many times?

PROF. MADHU DANDAVATE: As far as
Ministers are concerned, we ara not
encouraging them to travel by
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saloons. If the Ministers are prepared to travel
by goods trains to which we attach the saloons
they may dc so. But they would not prefer to
do that because it will be a wastage of time.

As far as inspections are concerned, you
will find that once a month, there are at least
three or four inspections conducted in the
different parts of the country and to that
extent the frequency of the use of saloons is
also exactly the same.

SHRI U. R. KRISHNAN: Who are the
officers who have so far utilised these
saloons? To that he has not replied.

SHRI LAKSHMANA MAHAPATRO; The
hon'ble Minister has said that these inspection
carriages cannot be attached to fast trains
because the shock absorbing devices are not
there and the internal safety will not be that
much secure and, therefore, this is not done.
Therefore, what he proposes to d° is to see
that they get dilapidated and then not replaced
thereafter. But as far as I know these
inspection coaches are attached, on three or
four occasions that I have been able to see;
they have been tagged on to fast moving
trains. This is being done by officers. I do not
know whether he has information about it. My
a.uestion is whether there is any longevity
prescribed for these inspection coaches and at
that rate how much time will be required for
getting these coaches fully abolished.

PROF. MADHU DANDAVATE: Sir, I
have quantified my answer by saying that
there are 82 pairs of express and mail trains to
which attachments of Inspection carriages, has
been prohibited. Therefore, when we have
prescribed 32 pairs, there are still some
express and fast trains that are left and so,
when to those remainder of trains the coaches
were attached, our hon. Member must have
seen those coaches. Secondly, I have made it
very clear that We do not want to totally
abolish the inspection carriages
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because we do not want to abolish inspection
and we do not want to abolish safety on the
tracks.

PROF. RAMLAL PARIKH; Will the hon.
Minister, in that case, consider abolition of the
word "saloon" itself because when you are
clear that they are inspection carriages, why
do you call them saloons at all? You can as
well think of using the other name and abolish
the old name which has a very bad
connotation and which has a very bad history.
So, please abolish this name.

PROF. MADHU DANDAVATE: Sir, I
have made it very clear that in our official
records and in all the railway parlance the
term "inspection carriage" is used. "Saloon" is
a popular word used at a popular level. I
would not Tike to use it because it is also used
for a hair-cutting saloon. Therefore, it is better
to avoid that name.

SHRI B. N. BANERJEE: Sir, is it not a fact
that the hon. Minister, while returning from
Calcutta a few days back after opening tw®
railway stations and an overbricfge near about
Calcutta, chose to travel by an ordinary
compartment instead of a saloon?

PROF. MADHU DANDAVATE; Sir, it is
true that [ travelled by an ordinary
compartment because I am an ordinary man
and an ordinary Minister.

Merger of FEDO and Fertilizer
Designing section of EIL

*272. SHRIMATI SUSHILA SHANKAR
ADIVAREKAR: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state whether
GoverncneVit have abandoned the idea to
merge the FACT Engineering and Design
Organisation a'nd the Fertilizer Designing
Section of the Engineers India Ltd., with the
company now looking after the Planning and
Development Wing of the erstwhile undivided
fertiliser Corporation of India?
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